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Asset Recovery Branch
Shop No 12 & 13, Diamond Mansion,
Dr Vieges Street, Kalbadevi Main Road,
Kalbadevi, Mumbai, Maharashtra 400002
Phone No. 7710001955
Mail:headarbmumbai@kvbmail.com

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice for Sale of Inmovable Assets under the
Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 read with proviso to Rule 9 (1) of the
Security Interest (Enforcement) Rules, 2002
Notice is hereby given to the public in general and in particular to the Borrower
(s) and Guarantor (s) that the below described immovable property
mortgaged/charged to the Secured Creditor, The Karur Vysya Bank Ltd, the
constructive possession of which has been taken by the Authorised Officer of
The Karur Vysya Bank Ltd., Secured Creditor, will be sold on “As is where is”,
“As is what is”, and “Whatever there is” on 29.06.2024, for recovery of Rs
50,10,697.96 (Rupees Fifty Lakhs Ten Thousand Six Hundred Ninety
Seven and Paise Ninety Six Only) as on 13/05/2024 with interest and
expenses thereon from 14/05/2024 due to the Karur Vysya Bank Ltd, Secured
Creditor from Borrower 1. Mr. PARVEZ NASIRAHMED SHAIKH - borrower

KVB) Karur Vysya Bank

Loss of Share Certificates of -
M/s. VENKY'S INDIA LTD S ﬁc as AAVAS FINANCIERS LIMITED
Venkateshwara House, 5.No. 114/A/2, Pune Sinhagad Road, _— - {Formarly known as Au HOUSING FINANCE LIMITED) [CIN:LES922RIZ011PLCOI 297
Pune - 411030 Regd, & Corp. Office: 201-202, 2nd Floor, South End Square, Mansarovar Industrial Area, Jaipur. 302020
Mot is heraby glvan thal he Corifcnies) for the under mentioned Eqguidy Sharas of the POSSESSION NOTICE
Company hove boan Iosl | misplaced and B holden(s) | purchasaris) of the said Equily :Tl!;&.qrﬁaciﬁ -{TIE'I nggrrrsl:lgmlajd h.?_: HE'SQM Authorlzed EIEFRHEH of AAVAS l;:IE:IAH{IEIFl: LIMITEI.'FF[F'I?DMH hnnf'n.gﬂ as AL HE’LISIHHE
haters ha § Camn: 1 issue tisphc ale Sha ficates urder the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
Shases have appled in the Company to lssue dupicate Share Carificates) 2002 and In exerclie of powers conferred upon me under section lﬂ.flzh ead with Rule ¥ of the Security Interest [Enforcemant) Rules
Ay persnn who has a claim i respect of the said Sharss should lodge the seme with he Ecll-.z n:-ugda Pcmag d:mf ﬁllllrﬂupfm the hurrl:lwr:f? mentioned I'-':~|_:;.|n flu;;-'d fex repeny the amount mwrﬂd;&'ﬁ_‘ ':rcﬁ-rmwmm
Py of T Plarisineid Pillen adihin: %1 s T LRy withirs B0 days fromt te of recalpt of the said notice. The bomnowers having Falled to repany the amount, rs 8 taken possascion
Company at ity Regestestd Office: within 21 days from s dele: sise e Company wil of the prapetties described hertin below in exsrcrse of powers conferred on me under Section 1344) o the said Act read with Rule S of he sad
procesd o Esue duplicale centificata(s) 10 the Eloresaid applcants withoul any lurher ruleson the dates mentioned as below.
rfimaton The borrower andGuarantor in particular and the public in general iz hereby cautioned not to deal with the properties
g and any dealings with the property will Be subject to the charge of the AAVAS FINANCIERS LIMITED ﬂFﬁrmﬂ'I\r nown
Faiia M Mam=a of fhe Mo, of Cosdinetnes Maods) Cartiheats Nis a5 "AU HOUSING FIHHHCE LIMITED"} for an amount mentioned as below and further interest thereon,
NG P . Larihcale 5
Sharaholiier ShMaras From I_E LRI g e S Date & Amount et e e Date & Typa
D0 1087T2 | G Kashinaih 23 1018276 1018300 10887 | Name of the Bortower of Demand Notice e b of Possession
25 | 2515178 2515200 120043 SURAJ NANASO CHOUDHARI, g-Feb-24 OLD PLOT NO BO6, NEW GAT NO 809, G+1, | Symbaolic
10 2515201 2515210 120044 MAMNA GULAR CHOUDHARLSLINITA As. 2TETTTE/- B NEAR MARLITI MANDIR, Maygaon B.O, Haveli, | Possession
) BRS4E0Z BES4531 TLALT] MAMNASD CHOLIDHARI, Rs. 1322986/ Sortapwadi, PUNE PIN: 412110 Admeasuring | Taken on
a0 ey ey " ROHAN NANASD CHOUDHARI G-Feh-24 399,947 Sq. Mir. 21 May 24
b R k) el (A M) LNWAGD2622-230286960
Plaos : Mydecabad G Kanhinath B LNWAGO9823-240207322
Dt | 23-5-2024 Mame of the shane holdes DILIF KANDHARE, 14-1ul-22 FLAT NO- 14, 2ND FLODR, 5. NO- 15, Physical
Mrs. SANGITA KANDHARE A5, 9BT616/- PRATHAMESH AFT, WARAIE, HAVELL, PUNE, | Possession
Guarantor : Mr. SANTOSH 14-Jul-22 MAHARASHTRA Adm.340 Sq. FL Taken on
BANGUDE 21 May 24
[&fe Ne) LNPLINOOS13-240007512
JAYAPRAKASH BHERARAM 15-Mar-24 FLAT MO 203 2nd Floor AERD SPACE 5R MO BG | Symbolic
Pune West Zonal Office: Janamaﬂgal_ BARDA, Rs. 1235313/ HISSA NO 3 PLOT NO-I0O VILLAGE LOHGADN | Potgagiion
ke 15t Floor, Old Mumbai-Pune Highway, Mrs. POCUAPRAKASH BARDA 15-har-24 TAL HAVELI DIST PUNE PIN- 411047 Taken on
Abave Bank of Maharashira Pirmpn Branch, (A No.) LNPUNOCG320-210164111 Admeasuring 4888 sq. Ft. 21 May 24
Pimpri, Pune-411 018, Tel.: 020-2733 5351
RAJENDRA SAMIAY TADE, % Dec 23 FILAT N 507 ON STH FLOGR IM THE Physical
POSSESSION NOTICE KamMAL ZADE,SANIAY Rs. 1295624, BUILDING KNWON A5 MALHAR GAD WHICH | Postession
Apnpendix IV sr the Act-Rule-8{111 (For | i ZADE,TEJIASWI KAMBALE 6 Dec 23 IS CONSTRCUTED ON LAND BEARING SR, NO. | Taken on
LADPEETNE I MDINT MW ACHISIAS-DINLEITOE RITROVEDI IFSPILY) [4/c No.) LNHIND1415-200116901 45, HISSA NO. 11 SITUATED AT VILLAGE | 22 May 24
WHEREAS, the underzigned being the Authorised Officer of the Bank of MARHE, TAL HAVELI DI5T, PUNE PIN- 411047
Maharashtra under the Securitisation and Reconstruction of Financial Admeasuring 579 5. FL.
Aszats and Enforcameant of Securily Interestact - 2002 and in exercise of Place ; laipur Date; 23-05-2024 Authorised Officer Aavas Financiers Limited

powars conferred under Sechion 13(12) of the said Act read with Rule 3 of
the Security Interest (Enfoercement) Rules 2002, issued a

Demand Motice dated 12/03/2024 csalling upon the Borrowers
Mr. Omkar Ravindra Godse to repay the amount mentioned in the
MNotice being Rs. 9,19,302.45 Plus Unapplied Interest under Loan/CC
Ale No. 60415198414 within 60 days from the date of recelpt of the said
Matica. Tha MNotice was senl through registered post.

The Bomower as well as Guarantors having fadled o repay the amount,
nofice is heraby given to the Borrower as wali as Guarantors and the Public
in general that tha undersignad has taken symbolic possession of the

#™ Saraswat
Bank

Saraswat CO-0F Bank Lid,

POSSESS

“Zonal Office, 8/3, Karve Road, Pune 04.
Recovery Department, 433/B/2, 2nd floor, Madhav Apartment Naar
Oid Zilla Parishad Building, Pune 01,
Phone No : (020) 26062667, 26061955, 26061184, 26061185

ION NOTICE (For Immovable Property)

APPENDIX IV [ Rule 8(1) ]

Date

having address at PONY MOTORS W-50/A MIDC,, AHMED NAGAR 414111
and also at Flat no. 903,9th Floor, Umang Premier, Building- C3, gat No. 677,
687 (Part),689 to 710, Near JSPM College, Mouje — wagholi, Tal- Haveli, Dist —
Pune 412207 , 2. Mr. Shaikh Awais Nasir Ahmed address at 321/3 Bombay
Hospital, Nr Citizen Bldg, Mukund Nagar, Ahmednagar 414001, 3. Mr Shaikh
Rameez Nasir Ahmed address at G-86 MIDC Ahmednagar 414111 and 4.
Guarantor - Mr. Sharif Faruque Shaikh address at 5646 Patvekar Galli,
Maliwada, Ahmednagar 414001

DESCRIPTION OF THE IMMOVABLE PROPERTY

: 21.05.2024
Place : Mumbai

All that piece and parcel at Flat no. 903,9th Floor, Umang Premier, Building- C3,
gat No. 677, 687 (Part),689 to 710, Near JSPM College, Mouje — Wagholi, Tal-
Haveli, Dist—Pune 412 207
Reserve Price : Rs. 42,75,000/- EMD : Rs. 4,27,500/-
Bid AmountIncremental : Rs. 50,000/-
For detailed terms and conditions of the sale, please refer to the link provided in our
Bank’s/ Secured Creditor’'s website i.e www.kvb.co.in/Property Under Auction
also at the web portal https://kvb.auctiontiger.net of the service provider, Mr.
Praveenkumar Thevar 9722778828, Mail id : praveen.thevar@auctiontiger.net.

Statutory 30 days’ Notice under Rule 8(6) of the SARFAESI Act, 2002

The borrower/s and guarantor/s are hereby notified to pay the dues as
mentioned above along with up to date interest and ancillary expenses before
the date of e-Auction, failing which the Schedule property will be auctioned/sold
and balance dues, if any, will be recovered with interest and cost.

Authorized Officer
The Karur Vysya Bank Ltd

Sd/-

FORM B
PUELIC ANNOUNCEMENT

{Regulation 12 of the frsoleency and Bankrupicy Board of India

ksl s et e E‘“"mgﬁ;’f pOvicES COticTEn O Whereas, The undersigned being the authorized officer of SARASWAT CO-OPERTIVE BANK LTD under the (Liquidation Process) Regulations, 2016
mer under under Sectian 13 [4) of the said Act read with rule & of the Securilisation and Reconstruction of Financial Assets and Enforcement of Security Intarest Act, 2002 and in FOR THE ATTENTION OF THE STAKEHOLDERS OF
said Rule onthis 21" Day of May 2024, - exercise of the powers conferred under section 13 (12) read with rule 8 of the Security Interast {Enforcement) NATIONAL AUTO WHEELS PRIVATE LIMITED
The Borrowers as well as Guarantars in particular and the Public in general Rules, 2002 issued a demand notice. The borrowers having failed to repay the amount, notice is hereby given R CULARS SEEALS
is hereby C:‘E!l.l‘hl:d.'led not E'-?' deal with the properties and any dealings with to the borrowers and the public in general that the undersignad has taken the Symbolic Possession of the 3 ."Ni.t e of Cornceate Detriar T R T R e
the properties will be subject to the charge of the Bank of Maharashtra, property described herein below in exercise of powers conferred under saction 13{4) of the said Act read with 5 TPt T ,r&éwtm S Cororae | 0671173010
Manchar Branch for an amount mentioned above. rufe 8 of the said Rules on this dates mentioned in schedule. The borrower in parficular and the public in —
The borrowers attention is invited to provisions of sub-section general is hereby cautionad not to deal with the property and any dealing with the property will be subjectto the 3. | Authonty under which Corporate. | ROG - Pune
(8) of section 13 of the Act, in respect of time available, to redeem the charge of SARASWAT CO-OPERATIVE BANK LTD. | Debtor is incomorated,registered |
BEI:i.IIEEi assais, DEEERIPTIDH GF THE IMMD‘JAE LE PHDPERTTI 4. | Comoarpis |IJI‘..'!I'ii|} Iy, I-" Lieriited LUSO3OOPNZOIOPTCLET 716
The details of the properties mortgaged to the Bank and taken Liabily Idenification ba. of
symbolic possession by the Bank are as follows: o Demand Notice - ﬁfgiﬂlﬁmmd e S e T T S
1) Flat Mo, E-204, E Wing, Second Floor, Trimurti Plaza out of .‘3‘; ”gg;;fw::* Iﬁ;ﬁ’;ﬁ:g:‘; t:r": Sobels | emimbes viocipe oo Gy of ooeorater | |NG.RE/ 19 Hikshsse Mirdws osd,
S3.No.16M6, at Mordewadi, Manchar Tg. Ambegaon Dist. Pune ; Y Date  |debber | Hadapsar, Purs - 411013,
Pincode - 410503, Boundaries : On or towards Nerth : By Road, On 8. | Date of closure of Insoivency 16th May 2024
ar lowards South : By Property of SmiLParubai Thorat Patil, On or 1. | 1. Mr. Gondhalekar All That piece and parcel of Flat No. 4031 12.01.2024 Rs. 31,23.523/- _ [RERORILCR PrCeEg B
towards East :By Proparty of Mr.Ghula Ashok Sabaji, On or lowards Ismail Ishaqg Dilip admeasuring about 803 sq. fis. . e. E.“!-..ELE| as on T ;m;:éﬂg: coment date ::;:y“;;ﬂ;’:c“ B e
West : By Property of Smi Latabal Morde (Borrower) S ITirs; (oulit up) on the foarh foorin A | & 11.01.2024 A | Nemeand Registration number af | HETAL GAURANG ROTHARS =
2) Flat No. E-304, E Wing, Second Floor, Trimurti Plaza out of 8. No. 2. Mr. Gondhalekar Wing of the building Sweely Arcade 15.05.2024 plus interest the Insalvency Professional acting | IBELAPS- 001, APPOTE10/ 2015-2020/ 12500
- - - - Nayab Ismail constructed or to be constructed on the i’ from : '
16/16, at Mordewadi, Manchar Tq. Ambegaon Dist. Pune Pincode - Cab ; | 01.01.2024 &5 ligusdator
410503, Boundaries : On or towards North: E'fl' Road, On or 1- e DII'D'HI'ETH tand tIE-'EFIFIQ S. No. 432ANA, 4328024 Eoih | -1-3!:|rr.'-\_.-."\.j-i‘|l.'ll'.|.|: |1'-:’|i|-|1ri,hr:.Iil;i.mjn‘ir.lr, -Eﬂ-i: L:'.AHHUILEIINE, r-.-".iirlﬂu'-ﬂﬁ'l{-il PANALUSH.
vt Souh. By ropety f i Parca et el n o SN e et | & S oRRi e
: = A1 ! My I =4 = LSO
lﬁwarflg E;st. ﬁ!r' F‘;gpertl_g.-' of Eﬂ‘iﬁqhﬁa Ashok Sabaji, On or towards e o P Aol Cbeaavatiog A i R s i o e | eria T BUIDING. MoK KhLFAVELEH
est: By Property of smi.Latabal Morde Registration District Pune Sub —Disirint.| for correspondense with the GE ROAD. KASARVATAALE THANE - 4006815
Date :21/05/2024 Chief Manager & Authorised Officer, Tal- Haveli Dist Puna i Ligqukdartor EMAIL:
Place : Puna Bank of Maharashtra | mationatutowheatsliquidation@gmail.com
Date : 22.05,2024 Authorzed Oflcar 11. | Last dabe e subirssion af claims 006, A2
Place : Pune Saraswat Co-op Bank Ltd. Notice &5 hereby gven that the National Compary Law Tribunal, Mumbad has ordered the
EEITHTIE ﬂr.{:rr-rnl: af guidation of the NATIONAL AUTO WHEELS PRIVATE LIMITED on 16
May 2024 {Order recehved by the Liguidator on 21"M:|:|r 2024y
The siakehoiders of NATIONAL AUTO WHEELS PRIVATE LIMITED are heraby called upon 1o
gubimit thelr ciaims with proaf on or before 207 June 2024, ta the liquidsior at the address
meantionad EE-HI':'IE-'. dam Mg 10 :
FE D B N K FEDBANK FINANCIAL SERVICES I_TD The: financial croditors shall submit their clims with proof by electronic mesns anly, All ather
. . . creditors maEy sulimit theclaims with the proof i person, By post o by ebactrones maans.
A . Ha.vmg corporate office at Kanakl.a Wall Street, _ Submission of Exise or mislesding prook of ulakes shall atirest poralties:
FINANCIAL & EE"IJ'H: ES LIMIT E |:|l A-Wing, 5th Floor, Unit No.501, 502, 511, 512 Andheri - Kurla Road, Chakala, Andheri, MName snd Signature of Liguidator HETAL GAURANG KOTHARI
- g " East, Mumbai, Maharshtra - 400093 BB IPA-001APPOIGE0S 2002 2030/ 13500
DEMAND NOTICE Date and Place : 25,/05,/2024 Thane.

UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 ("the
Act") & THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 ("the Rules") :ﬁh A U S MA I.. I.. F I N A N C E B A N K [. I M IT E D (A SCHEDULED COMMERCIAL BANK)
The undersigned being the Authorized Officer of Fedbank Financial Services Limited (Fedfina) under the Act and in exercise of the powers conferred under Section 13(12) of BANK Regd. Office: 19-A, Dhuleshwar Garden, Ajmer Road, Jaipur - 302001, Rajasthan, {India). (CIN:L36911RJ1996PLC011381)
the Act read with Rule 3 issued Demand Notice(s) under Section 13(2) of the Act, calling upon the following borrower(s) to repay the amount mentioned in the respective AT CEHIRCIAL B : % 2 &
e ) fion 13(2) -a7Ing Up NG (5)to repay the amou . P APPENDIX-IV-A- [See proviso to rule 8(6)] Sale notice for sale of immovable properties
notice(s) within 60 days from the date of receipt of the said notice. The undersigned reasonably believes that borrower(s) is/are avoiding the service of the Demand U : : 3 i
Noti therefore th ice of notice is being effected by affixati d publicati Rules. Th tents of D d Noti tracted herein below: E-auction Sale Motice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
otice(s), therefore the service of notice is being effected by affixation and publication as per Rules. The contents of Demand Notice(s) are extracted herein below:- reatd with proviso to Rule & (6] of the Security Interest (Enforcement) Rules, 2002:
SR.| Name of the Borrower / Co-Borrowers Property Holders as Description Of Secured Assets/Mortgage Property Dt. of Demand Notice U/s. !‘-.Inti-:'.e is hershy given to the public in general and in pa rticular to the E.Flr:'nwe r !:::.hl' -En-Enrn:?wer =) Hnﬂgagnr (s} al:u!‘! Guarantor (s} that the below described
No. the case may be 13(2) & Total O/s. immovable properties morigaged to the Secured Creditor, the constructive/physical possession of which has been taken by the Authorised Officer of AU Small
Il that oi | of d Finance Bank Limited [A Scheduled Commercial Bank) the same shall be referred herein after as AUSFB. The Secured Assets will be sold on “Asis where is”, “As is
Loan Account No. FEDBAASTL0503201 All that piece & parcel of CTS No 409 area adms 99.08 sq mtrs 14-05-2024 what is", and "Whatever there is” basis through E-Auction for recovery of amount mentioned in the table below along with further interest, cost, chargesand
1.0nkar Someshwar Kharvade (Borrower) Bearing its Grampanchayat Property No 378 and construction|Rs. 21,25,825/- (Rupees Twenty expenses being due to AUSFB viz: Secured Creditor,
1 2.Akshada Onkar Kharvade (Co - Borrower) thereipon area admg 30*49 sq Ft of village Lasurne Tq Indapur| One Lakh Twenty Five Thousand Itis hereby informed you that we are going to conduct public E-Auction through website https:f /sarfaesi.auctiontiger.net
All Residing at - (1S 409, Mllkat No 378 A/P Lasurne[Dist Pune. Boundaries as Under..East - Property of Someshwar| Eight Hundred Twenty Five Loan Afc No./ Name of Date & Amount T . I Feterve Earnest | Date & |pate of Bid F Anction ek Pacton
Grampanchayat Road Tq Indapur Dist Pune 413114. Also at : Hotel|[Kharwade, West :- Baramati Indapur Road, North :-|  Only)ason 13-05-2024 Borrowers/Co Borrowers) of 13{2) PEngz E;‘Z;:E'g” O | Price For |Money For| Time OF Submission| Face of Tender | and Praperty
Someshwar Lasurne Indapur Road Lasurne Tq Indapur Dist Pune. |Grampanchayat Internal Road, South:- Gat No 455 & 461. NPA DATE - 06-05-2024 Mortgagors/Guarantor  |Demand Notice| T0555510N v Property | Property | E-Auction Submission Visit Date
T oan A No. FEDKGBOHLOS04002 {Loan A&/C No. 14-hMar-23 23:1an-24 Shop No. 11, R. Rs: 03-Jul 24 | Onor | AU Small Finance | Ravindra
1°:ndh‘f;°':\:t 0  Divee (B All that piece & parcel of land bearing GM No 1990, area 14-05-2024 L9001061121091760 & Rs. 3,23,551/- Ground Floor,  |23,00,000/42,30,000/-| 200FM | Before. | Bank Ltd, Branch| Devare &
. i n iv rrower - 1 Fa 3 3k
] Maan e:h IVTa;;I::kar Dsi:s(e (;C(? ;o)rrower) admeasrung 102.23 Sq Mtrs (1100 Sq Ft) and unit sitiuted form|Rs. 26,48,401/- (Rupees Twenty LI001060120271137, Rs. Three Lakh Wing A, Sneha | Rs. Twenty| Rs. Two ;:14-.;.-?1Dh 01-Jul-24 Addms;. ES;;’;;‘;;%
2 i Ress;din 2t - 669 Ganesh Nagar. Sai Mandir Samor. Taluka| """ $19€ @ unit 1t & unit 2nd, sitiuted within the limits of| Six Lakh Fourty Eight Thousand Yogesh Footwear Through | Twenty-Three Paradise, Survey | Three Lakh) ~Lakh unlimited ::;:?:::;r Ld,f:;: 9773358234
' Arveer Shin ina ur Near Sai MandirgKollha Ut 416010 1A Mouije Shingnapur Taluka Karveer Dist Kolhapur. Boundaries as| Four Hundred One Only) as on it 5 Proprietor Balkrushna Thousand !:"""’3 Mo. 131/2B, _N“"' Only Thirty e AR Satara Road auctions@
s (§P Mri)lkat No 1990, Ganesh NE o Mou'e. Shingananth Under. East:- Self Own Property, West:- Road, North:- Road, 13-05-2024 Bhandare (Borrower), Hundred Fifty- foac, Warje Thousand § ™ rg Dhanakwad, Dist, | - aubank.in
' , ' 8 ) 8aNaPUr 6 ) th- Property of Shri Yashwant Patil NPA DATE - 06-05-2024 Balkrishna Bhikoba : Cine Cniy and balweil; Tal Oinly. minutes Pune, 2B-Jun-24
Karveer Tq Karveer Dist Kolhapur 416010 Bhandare 5/01 Bhikoba [Co- | Rs. 22,20, 415/- Havell, Dist Pune - Maharashibr -
The borrower(s) are hereby advised to comply with the Demand Notice(s) and to pay the demand amount mentioned therein and herein above within 60 days from the date of Borrawer), Yogesh Rs. Twenty-Twe | 411052 411043
this publication together with applicable interest, additional interest, bounce charges, cost and expenses till the date of realization of payment. The borrower(s) may note that Balkrushna Bhandare 5/0 Lakh Twenty Admeasuring 173
Fedfina is a secured creditor and the loan facility availed by the Borrower(s) is a secured debt against the immovable property/properties being the secured asset(s) mortgaged Balkrushna {Co-Borrower] | Thousand Four 5q.Ft.+ 53 5q. FL.
by the borrower(s). In the event borrower(s) are failed to discharge their liabilities in full within the stipulated time, Fedfina shall be entitled to exercise all the rights under Milesh Balkrishna Bhandare |Hundred Fiftean (Loft Aria) =
section 13(4) of the Act to take possession of the secured assets(s) including but not limited to transfer the same by way of sale or by invoking any other remedy available under $/0 Balkrishna (Co- Only a5 on 5q.Ft.
the Act and the Rules thereunder and realize payment. Fedfina is also empowered to ATTACH AND/OR SEAL the secured assets(s) before enforcing the right to sale or transfer. ; ]
) . L . . Borrower) 13-Mar-23
Subsequent to the Sale of the secured assets(s), Fedfina also has a right to initiate separate legal proceedings to recover the balance dues, in case the value of the mortgaged
properties is insufficient to cover the dues payable to the Fedfina. This remedy is in addition and independent of all the other remedies available to Fedfina under any other law. {Loan AfC No.) 10-Oct=37 31-0ct-23 | Property Situated Rz Bz -lun-24| Onar | AU Small Finanee | Ravindra
The attention of the borrovyer(s) is invitgd to Section 13(2}) of the Act, in respect of time available, to redeem thg secured assets and further to Sectﬁon 13(13) of th.e Act, Whgreby LO0010607 18472542 & Rs. 16,67, 754/- At Shop No, 02, |13.50,000/-1,25,000/-| 2.00 PM | Before |BankLtd., Branch | Devare &
the borrower(s) are restrained / prohibited from d.lsposmg.of or Qealmg with the secqred asset(s) or transfernng by way of sa.Ie, lease or otherwlse (other than |n.the ordinary L9001061121082701, Rs. Sixteen Lac Ground Floor, |Rs, Thirtesrd Rs.One | t04.00 | 18-jun-24 Address - Deepak Jain
course of business) any of the secured asset(s), without prior written consent of Fedfina and noncompliance with the above is an offence punishable under Section 29 of the <anil Miri Market Th H Sinty-Seven Wirushnad Lakh Fift Lakh PR with Atharwa Plaza: | 7039052930
said Act. The copy of the Demand Notice is available with the undersigned and the borrower(s) may, if they so desire, can collect the same from the undersigned on any working B T S Th kil ek bl Y s IRd Floor, Pune | 9773358234
: : k'S Proprietor Sunil Rajaram cusand Apartment”, S | Thousand | Thirty Five ; s >
day during normal office hours. extension Satara Road auctions@
Date - 23.05.2024, Place - P Sd/- (Authorized Officer) , Fedbank Financial Services Ltd Mate (Borrower), Sunll [ Seven HinEred M OrdGhgy, | (Gnly, | Thoaendt Gy Dhanakwadi, Dist. | aubank.in
ate - 23.05. , Place - Pune ) Hajaram Mate 5/0 Rajaram Fifty-Four Only Nd Milkat Mo Chaly, bt S i . 151"."1'.-2‘1;
(Co-Borrower & Mortgagor), & Rs. 2,50,371/- 254, Mew Milkat M3 hﬂ;a._,-:-',gm .
Smt Rupali Sunil Mate W/Q | _ :‘:‘ I;““ i 4 No. D322/02, 411043
L&T Finance Limited. Sunil {Co-Barrawer) L e ol Ehadakwasla,
Erstwhile L&T Finance Holdings Limited) Three Hingcan Pumne - 411024
Registered Office: L&T Finance Limited, Brindavan Building, Plot No. 177 - seventy-Ona Admeasuring
Kalina, CST Road, Near Mercedes Showroom, Santacruz (East), Mumbai 400 098 L& ’ F’nan ce Cnfy as on 3305
CIN No.: L67120MH2008PLC181833 10-0ci-22 qft
Branch Address : Mumbai . , - .
Authorised Officer: (1) Shekhar Kale (9823271111) & (2) Santosh Tiwari (9920490126) iLzan &/ No.) 15-Dec-21 02-Feb-24 | Property Situated Rs. Rs. 20-Jun-24| Omor | AU Small Finance | Ravindra
LE0010601 16775544, Rs. 16,05, 794, Flat Na. 1, Grownd | 19,00,000/4 1,90,000/-| 200 PM | Before |BankLtd., Branch | Devare &
Vinorama Shivshankar Singh | Rs, Sixteen Lac Floor, Sankalp . Rs, One | o400 |1g.gun-24|  Address:- R Rk o
5/0 Shivshankar Five Thousand sidhhi Society, | Nineteen Lakh M with Atharwa Plaza, ?DiE{IJEHI}
iBorrower], Parmatma Seven Hundred Swurvey No. 37 To | Lakh Only. |  Minety ":'n:':.nllfe':: 3Rd Floor, Pune Eﬁl 3“3552@3:'4
INTIMATION CUM DISPOSAL NOTICE Shivshankar Singh §/0 Minety-Four 45, Cts No. 21, Thousand |~ ;;';'”' Dhi;‘:i:‘:;aﬁm ::mﬁ?::;i P
Intimation to Remove Movable Assets from Secured Property Notice is hereby given to the Borrower(s). Co-borrowers by the Authorized Officer, has already sold Shivshanicar |:C.|;:-- orily &5 m,l PIon b 388 Oy, minubes Pune; 15-lun-24
. . . Borrower), Vimla Parmatma 14-Dac-21 Yastnwant Magar, Makarasht
the below mentioned Secured Asset through sale by Private Treaty for recovery of dues from borrowers 1) Mr. Vishwas Pandurang Jadhav, 2) Mrs. Poonam Singh W/O/D/O G | 0 e dharashtra
Vishwas Jadhav with respect to the loan obtained from L&T Finance Limited. Now is in process of handing-over possession of immovable property to ik o Fpes 411043
. iCo-Borrower) Abhay Akazhganga
auction-purchaser e
Parmatma Singh 5/0 Building,
At the time of taking possession of said property, some movable items were found by Authorised Officer in the said premise. Notices dated 13th May 2024 has Parmatma Shivshankar Talegaon, Tal,
been sent to Borrower/Co-borrower by RPAD at available/Last known address, intimating them to collect/remove inventory, movables, belongings lying in Singh {Co-Borrower) Maval, Dist Pune -
secured property. Therefore, through this notice, we hereby give final intimation to Borrower/Co-borrower to remove all inventories, movables, belongings and PAH, 410507
documents lying inside the mortgaged property in the presence and with consent of Authorised Officer of L&T Finance Limited by furnishing required Admeasuring
documentary proof on or before 30th May 2024 within time 11.00 AM to 5.00 P.M. Please take a note that, if you fail to remain present at the scheduled date 249 5.0t
a:d;wlne a(rj\d re.nt;o:j/e the |2;/ent(?r:es, W;el \k/)wII blzf.orc:d to rernovzznd dlsp(;)sifthe sameI at.yOl.Jr cdost and risk. Notice is hereby given to the publicin general that (Loan A/ No.) 1T fan-3F 35-Apr-74 | Progerty Situated Re B 03:dul24 | Onor | AU Smail Finanee | Ravindra
the below described movable articles will be sold in the mentioned date and offers are also invited. 90010601 22049880, Rs. 6,74,881/ At pilkat Mo 207, | 9.55.000/- | 95,500/- | 200 PM | Refore |Bank Ltd,, Branch Devare&_
Property details- Flat No. 311 In The Building Known As "Shri. Ganesh Laxmi Vihar" Survey No. 285 Village Lohegaon, Tal. Haveli, Dist. Pune Mandveswar Kiraana Stores Rs. Six Lac |As Per 5ale Deed | Rs. Nine | Rs. Ninety pﬂd'qﬁ'_l 01-Jul-24 i hddre;{sll: -33 ?Dcf:f;:-};ﬂ
- - iBorrawer), Wakade Leventy-Four 209), Mauje Lakh Fifty Fiwe : ""_"t ke /83, z <
Account Number SL NO Item ' Qty Value (In Rs.) Devichand Nana Wakade Thousand Eight Mandve, Te- Five | Thousand ::LF::IE: II:_I"-'_:__! STE;:E; r%-ll::lllﬁ:l '::iiajfséﬂ
PUNHL17000463 { e ; : - . - e No.
and 1 Ceiling Fan 2 1000 570 Mana {Co-Barrower) Hundred Eighty P:!Th.'lrdu. Uuq.q. Thousand Fiwe af 5 Ground floor, subanicin
PUNHL17000524 2 Wall Clock 1 200 G UHI'!.' a% 0N Smaed Naﬂd T, DI'II"' Hundred milnukes 5:.'|de“ E.HC{UI."!'L'. 28-Iun-249
3 | 3 Plastic Chairs 3 600 12-lan-21 M.H. ) Orily. Mear 5G
4 4 Plastic Stool 1 300 Admeasuring Kaigacnkar
5 5 Wooden Sofa 3+2 5000 2E5.78 5q. Mtr. Jwellers, Savedi,
6 6 Gas stove 1 1000 Ahmednagar,
7 | 7 Cylinder 1 500 Maharashtra-
8 8 Water Purifier 1 1000 414003.
9 9 Wooden Bed 1 5000 The terms and conditions of e-auction sale:-
10 10 Wooden Wardrobe Cupboard 1 4000 {1). The E-Adicticn saleof Secured Asset is on "as is where 5", "as iswhat is” , “whiatever there is” and “no recourse” basis forand on behalf of the Secured Creditor
T 11 | 11 Samsung TV 24 inch 1 2500 viz. ALISFB and there is noknown encumbrance which exists on the said property.
12 | 12 Whirlpool single door refrigerator 1 4500 [2)- For participating in online e-auction sale, Bid document, coples of PAN Card, Board Resolution in case of Company and photo 1D, address praof are reguired to
13 13 Wooden Showcase 1 1500 be submitted alang with EMD, which is palﬁhlp by way of RTGS/MEFT/DO in the nama of MEME IluLi'ET.IDf‘-E I-"I’J!'_‘ll ACCOUNT OF AU Small Finance E.an.k Limited,
14 14 Misc. Scrap Items 1 10000 Current account Mo, 192120112171 1599 ALNSMALL FINANCE BANK LIMITED Fifth and Sixth Floor Swnny Big Junction STC Khasra Mo: B4 1067, Gram Sukhaipura New
Distress Value ' 1 29 680 Atish Market laipur 302020, IFSC Code: AUBLOOMZ01], Once an Online Bid is submitted, same cannot be withdrawn. Further amy EMD submitted by Bidderwill be
; . | required tosend the UTR/Ref no. /DD ne. of the RTGS/NEFT/DD with a copy of cancelled chieque on the following email IDs i.e; auctions@aubank.in
{3). All Interested participants / bidders are requested to visit the website https:/fsarfaesi. suctiontiger.net & https://www.aubank.in/bank-auction for further
) _Sd/- details including Terms B Conditions, to take part in e-auction sale proceeding and are also advised to contact Mr. Bhanu Pratap Singh, Contact Number
Date: 23.05.2024 Authorised Officer 9358002663 and e-mall of auctions@aubank. In
Place: Pune For L&T Finance Limited Please Note: This is alsoa 15 days & 30 days notice Under Rule B(6) read with Rube 9{1] to the Borrowers/Co Borrowers/Martgagors of the above said loan account
about sale through tender / inter se bidding on the above-menticned date, The property will be sold, iT their sutstanding dues are noet repald in full By the borrower
imthe given notice perod
.. . .. . Dute : 21005/2024 Maece : Pune / Ahmednagar Authorised Officer AL Small Finance Bank Limited

financialexp.epapr.in

Pune




